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The numbers being equal, the Chairman
gave a casting vote with the « Ayes.”

So the motion was carried, and the Sec-
tion, as amended, was agreed to.

Sections V to VIII were severally agreed
to.

The Council resumed its sitting,

The Order of the day for the second
reading of the Bill “to extend the provi-
sions of Clauses 3 and 4 Scction X Regu-
lation XV of 1816 of the Madras Code
to the Courts of District Moonsiffs” being
read Mg. Evriort moved for leave to
withdraw the Bill.

Motion carried, and Bill accordingly with-
drawn,

The Council, on the motion of Sz JadMgs
CoLviLE (in the absence of Sir Law-
rence Leel) resolved itself into a Com-
mittee on the Bill “to abolish real actions
including fines and common recoveries, and
to simplify the modes of conveying land in
cases to which the English Law is appli-
cable,” as amended by the Select Committee.

A slight'verbal amendment was made in
Section VI; and the Bill, as seitled, was
certificd by the CnairMaN,

The Council resumed its sitting, and the
CuaryaN reported the Bill as amended,

Siz JAMIS COLVILE gave notice that
he would, next Saturday, move the third
reading and passing of the above Bil'.

Mr, GRANT gave notice that he
would, on the same day, move that the
Council do resolve itself into a Committee
to consider the Standing Orders proposed
by the Standing Orders Committee concern-
ing the admission of strangers.

Also, on the Report of the Committee of
the whole Council, that the Standing
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Orders, as settled in Comumittee, be adopted.
The Council adjourned.
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Saturday, December 9, 1854,
PRrESENT ¢

Tho Most Noble tho Governor General, President,

Hon, Sir Lawrence Peel, Hon. Sir James Calvile,
Hon, J. A, Dorin, A, J. M, Mills, Esq,,
Hon, Major Genl.Low, D. Eliott, Esq.,

Hon, J. P. Grant, A. Malet, Esq., and
Hon. B, Pcacock, C. Allen, Esq.

Tur. CLERK presented a Petition from
the Secretary to the British Indian Associ-
ation against the Bill ¢ for the wore effec-
tual suppression of Affrays concerning the
yossession of property.”
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Mg, MILLS moved that the same be
printed and referred to the Sclect Committee
on the Bill,

Agreed to.

The Order of the Day for the third read-
ing of the Bill *to extend and amend the
provisions of Act XII of 1843” being
read—Mi. AvceN, who had given uotice
of this motion, stated that the Bill being
under the charge of another Member, he
did not desire to move the third reading ;
but expressed n wish that the proper course
should be explained,

Tue PRESIDENT observed that, it
was not in accordance with the practice of
the Imperial Parliament for one Member
to assume charge of a Bill introduced by,
and in the hands of, another ; and that it
would be only on an extraordinary occasion
that the Council should sanction this pro-
cerding,

S JAMES COLVILE moved the
third reading and passing of the Bill “to
abolish real actions and also fines and comn~
mon recoveries, and to simplify the modes
of conveying land in cascs to which the
English Law is applicable,”

Motion carried, and Bill certified accord-
ingly by the PRESIDENT.

Ordered that Mr. ALLEN carry the Act
to the Most Noble the Governor General
for his assent.

The Council resclved itself, on the mo-
tion of Mnr. PrAcocK, into a Cowmittee
for the further consideration of the Lill “to
facilitate inquiries respecting the alleged usc
of torture in the Presidency of Fort St.
George.”

Three new Sections were introduced after
Section I1I, on the motion of Mr. EA-
cock=—the first providing for the examination
of witnesses beyond jurisdiction by means
of interrogatories to be sent by letter—the
second making it obligatory to appear and
answer such interrogatories—and the third
authorizing the payment of cxpenses of
witnesses, ‘The rest of the Bill was agreed
to as it stood.

The Bill, as settled, was certified by the
CuairyMAN, and the Council resumed its
siting,

Tur PRESIDENT observed that, th'e
Standing Orders being suspended, the Bill
might be forthwith carried through its sub-
scquent stages,

The Bill, as amended in Committee,

having been reported to the Council—M=.
PEACOCK moved that the same be now
| read a third tine and passed,
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Motion carried, and Bill certified accord-
ingly by the PresipENT.

Ordered that M, ALLEN carry the Act
to the Most Noble the Governor General
for his assent,

The Council, on Mgr. ArLEN'S motion,
resolved itself into a Committee on the Bill
*for regulating the coustruction and manage-
ment of Klectric Telegraphs in India” as
amended by the Select Coumittee,

Sceuons I, IV to VIII, X, X11, XVI
to XX, and XXIT wcre severally passed as
they stood. Verbal amendments were made
in Sections II, 111, IX, XI XII1, and
XIV; and the consideration of Sections XV
and XXI and of the FPreamble and Title
was postponed.

Mnr. ALLEN stated that hie proposed to
move that the postponed Sections of the
Bill be referred to a Select Committee,

Trnr CHAIRMAN observed that the
motion could not be made in Committee,
but that the Bill might be reported to the
Council with a recominendation to that effect.

Mr. ALLEN accordingly moved that
the Committee do report this Bill to the
Council with the recommendation that it be
referred to a Select Committee consisting of
Mr. Peacock, Mr. Eliott, Mr. Mills, and
the Mover. .

Motion ' carried, and Council resumed its
sitting. .

The Council then, on Mr. Eriort’s
motion, resolved itself into a Committce on
the Bill “to extend and awmend the pro-
visions of Act XII of 1843.”

Tax CHAIRMAN, referring to Stand-
ing Orders Nos. LXXX VIand LXXXVII,
observed that, this being a re-committal, it
was unnecessary to go through the whole
Bill ; but that Members might move amend-
ments in any Sections.

Sections 111 and 1V were slightly amend-
ed, on the motion of Mr. XrioT7T,

Moved by the same that the whole of
Section V be onutted,

The question being proposed, a debate
ensued.

The guestion being put, the Council
divided.

Ayes 6.

Noes 5,
Mr. Eliott. Mr. Allen,
Mr. Grant, Mr. Miils,
Mr, Peacock, Mr, Malet.
Geoeral Low, Sir Jamea Colvile,
Sir Lawrencs Peels r. Doriu,
The Chairman.

So the motion was earried,

[DrecemBER 9, 1854.]
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The Bill, as settled, was certifielt by the
Cuairmay, and the Council resumed its
sitting.

The Council then, on Mg, Guaxt’s
motion, resolved Iwelfl iuts a Cownmittee o
the Standing Onders proposed by the Suund-
ing Orders Committee concerning the wd-

mission of strangers.

Orders Nos. I and II were passcd as
they stood.

Order No. TII was slizhtly amended on
the motion of Mnr. GRrRANT.

Order No. IV (proposing the admision
of reporters for the public press) was then
read by the CHAIRMAN ; and the question
being proposed that it stand part of the
Standing Orders, a debate ensued.

The question being put, the Council
divided.

Ayer 4, Noes 7.
Mr. Allen. Mr. Malct,
Mpr. Grant. Mr. Mills,

Mr. Poacock.

Mr. Klivtt.
Sir Lawrenco Peel.

Sir Jame . Colvily,
Geocral Low,
Mr. Dorin,

The Chairman,

So the question was negatived.

Sk JAMES COLVILIE moved that
the following new Order be added to the
above Standing Orders, namely~—* Accom-
mnodation shall be provided for an Official
Reporter, who shal‘l be appointed by the
Council, and shall furnish a copy of his
report to any of the daily papers published
in Calcutta, that mnay require it.”

Agreed to.

The new Standing Orders, as setiled,
were certified by the CialRMAN, and the
Council resumed its sitting.

Tne CHAIRMAN reported to the
Council the Bill relating to Klectric Tele-
graphs in India with the recommendation
that it be referred to a Select Committee,
Mn. ALLEN thereupon moved that the
above Bill be referred to a Select Committee
consisting of Mr. Peacock, Mr, Lliote, Mr.
Mills, and the Mover.

Agreed to.

Trne CIIAIRMAN also reported to the
Counci] the Bill *to extend and amend the
provisions of Act XII of 1843,” as amend«d,
Mr. ELIOTT gave uotice of third
reading of the above Bill for next Saturday.

Tue CHAIRMAN also reported to the
Council the new Standing Oriders concerning

the admission of strangers, ss amended.
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Mr. GRANT moved that the above
Orders be adopted by the Council.

Agreed to.

Moved by the same that MR, ALLeN
he requested to carry a Message to the Most
Noble the Governor General in Council
with copies of the Report of the Standing
Orders Committee and of the new Standing
Orders now adopted, with reference to the
proposal for the appointment of an Official
Reporter and of a Door-keeper of the Council.

Agreed to.

Sik LAWRENCE PEEL gave notice
that he would, next Saturday, move the
gecond reading of the Bill “to amnend the
English Law in force within the Territories
in t?le possession and under the Government
of the East India Company, relating to the
administration of the estates of deceased
persons charged with any money by way of
mortgage, and descending or devised.”

The Cowcil adjourned.

——

Saturday, December 16, 1854,
PRESENT :
The Most Noblo the Governor General, President,

Hon. J. A. Dorin, A. J. M, Mills, Egq,,
Hon. Major Genl, Low, D. Eliott, Esq,,
Hon. J. P. Grant, A. Malet, Egq,

Hon. B, Peacork, and

Hon. Sir James Colvile, C. Allen. Fuq.

The following Messages from Thoe Most
Noble the Governor General were brought
by M. PEACOCK, and read :—

MESSAGE No. 21.

The Governor General informs the Legis-
lative Council that he has given his assent
to the Act which was passed by them
on the 9th December 1854, entitled * An
Act to abolish real actions, and also fines
and common recoveries, and to simplify the
mode of conveying land in cases to which
the English Law is applicable.”

By Order of the Most Noble the Gover-

nor General.
C. ALLEN,

Ofy. Secy. to the Govt. of India,
Forr WiLrLiam,

The 15¢k Dec., 1854. }

————

MESSAGE No. 22.

The Governor General informs the Le-
gislative Cowncil that he has given hiy
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assent to the Act which was passed by
them on the 9th December 1854, entitled
“An Act to facilitate inquiries respecting
the alleged use of torture in the Dresi-
dency of Fort St. George.”

Bé Order of the Most Noble the Gover-
nor

eneral.

0

C. ALLEN,
0fg. Secy. to the Govt. of India.

|

Tue CLERK presented the following
Petitions : —

A Petition from tho Secretary to tbe
British Indian Association, stating that, in
the Supreme Court of Calcutta, the same
form of oath is administered to witnesses
and to Jurors, and that its terms are not
strictly applicable to Jurors ; and praying that
the provisions of Act V of 1840 may be
extended to Ilei Majesty’s Courtsin India,

Sik JAMES COLVILE moved that the
Petition be referred to the Select Committee
on the Projects of Laws relating to oaths and
affirmations.

Agreed to.

Also a Petition from Grand Jurors in the
Straits” Settlements, praying for some im-
provement of the systcm now in force of sum-
moning and empannelling the Grand Jury
at each Session of Oyer and Termiuer.

Tne CLERK reported that he had re-
ceived (by transfer from the Officiating Se-
cretary to Government in the llomo De-
partment ) a communication from the Go-
vernment of the Straits’ Settlements, forward-
ing copies of two letters from the Recorder
commenting on the insufficiency of the pre~
sent Law of Inhentance.

M. MILLS gave notice that he would,
next Saturday, move the first reading of a
Bill “to0 modify Act XXVI of 1850, sa
far as itrelutes to places in the Bengal Divi-
sion of the Presidency of IFort William.”

Mgr. ALLEN presented the Report of
the Select Committee on the Bill relating to
Electric Telegraphs in India,

Moved by the same that the Report bo
read.

Motion carried, and Report read accord-
ingly.

I\ilc. EL1OTT moved the first reading
of a Bill ¢to amend the Law relating 10
District Moonsiffs in tho Presidency of Fort
St. George.”

Foutr Wirniaw,
The 15th Dec., 1854.






